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MR. CHAIRMAN:

DR. BHAI "TAHAVIR: Sir, this is verv
unfair. He gave a wrong reply on that day.

MR. CHAIRMAN: No. no. There mav
be some other procedure for that, Not now.

It is a statement.

CALLING AT ENTION TO A MATTER
OF URGEN7' PUBLIC IMPORTANCE

DeMAND FOR GiANT OF STATEHOOD TO MANI-
PUR

SHRI K. P. SUBRAMANIA MENON
(Kerala): Sir, ] beg to call the attention of
the Prime Minister to the Bandh observed
by the people of Manipur on August 3, 1970,
in support of their demand for grant of
Statchood to Manipur.

THE MINISTER OF STATE IN THE
MINISTRY O1 HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND  SCIENTIFIC
AND INDUSTFIIAL RESEARCH (SHRI K.
C. PANT): Sir as the House is aware, we
have a numbel of Union Territories. In
considering the grant of Statehood to any of
them, factors Ii.e arca, population, terrain,
level of econoniic development, financial re-
sources and securitv considerations, if any,
have to be carcfully gone into before any
conclusions can be reached. The question
whether Manipur could be made into a
State, has been engaging our attention. If
will take some time for Government to come
to a definite conclusion.

[Mr. Drputy CHAIRMAN in the Chair]

SHRI K. P. SUBRAMANIA MENON:
Sir, the Ministe ’s reply betrays the colonial
attitude of the Government of India. He
says that the security aspect, financial viabi-
lity, area. etc., ire taken into account while
granting Statehodd. Now, if these considera-
tions, especially what is called the security
considerations, ure taken into account, per-
haps no border area in this country will be
self-governing. This is a slur on the people
of Manipur. I trongly protest against this
slur cast on th people of Manipur. This
movement for Siatchood in Manipur is not
a new one. As vou know, Manipur already
had a self-governing Assembly in 1948 be-
fore this Parliament came into existence.
Therefore, in th matter of self-government,
the people of Manipur were in the van-
guard. But as soen as this Constitution came,
the Government of India took over and they
started their colonial mentality.

They just started to abridge their power
and then took over the Assembly. The
Manipuri peopk have been agitating for
this off and on. It is not merely the de-
mand of one pirty or two parties. Every
party in Manipur has been demanding this.
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May I know from the Government whether
in the bandh which was conducted on the
3:d August, all the parties in Manipur, in-
cluding the two wings of the Congress, the
C.P.1.(M), the C.P.I., the S.S.P. and the
P.S.P. had taken part and whether the
bandh was an expression of the will of the
fanipuri people to have their own state-
hood. T would also like to know whether
this committee has said that if the Govern-
ment of Indra is not going Lo give statehood
to the people of Manipur, they would start
a civil disobedience movement from August
1970. May 1 also know whether it is part of
the Government’s policy to  alienate  the
people of the horder areas and to create ill-
will among them towards the rest of Indiwa
and to break the solidarity and unity of this
country by this stupid and stone-headed
policy ol the Government?

SHRI K. C. PANT: This Government
and the Congress Government before at the
Centre have a Jong record of their efforts to
strengthen the unity and. integritv of this
country and to try to bring into the main-
stieam of life of this country all such pockets
of population which carlier during the
colonial days were kept apart. We did in-
herit a situation at the time of independence,
but ever since then, we as a united family
consisting of crores of people inhabiting all
parts of the country including the parts re-
ferred to by my hon. friend, are trying to
work out our destiny together and in har-
mony. Any statement made in this House
which tends to spoil this atmosphere of
harmony does not do any service to this
country.

So far as the agitation goes, certainly it is
an expression of a desire on the part of those
who organised this bandh and thev include
hoth the Congress Parties. It is an expres-
sion of their desire to have statehood for
Manipur. That is accepted and they have
drawn up a programme which includes agita-
tion in future. As I said in my main answer,
we arc considering the matter.

So far as the reference to the Legislative
Assembly that came into existence in 1948
goes, 1 believe the Maharaja set up that As-
sembly. That was a kind of Assembly in
which the Chief Minister was appointed by
the Maharaja in consultation with the elect-
ed Ministers. You were accusing me of colo-
nial attitude. But you referred to this kind
of arrangement with approval.

DR. BHAI MAHAVIR (Delhi): I want to
know from the hon. Minister if the Govern-
ment have laid down any basic principles or
criteria to consider anv demand for state-
hood. He has mentioned some factors in his
statement, such as terrain, security, financial
resources and all that. 1 am asking about
any criteria or principles in relation to these
very factors which he has mentioned. Have
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{Dr. Bhai Mahavir.]
the Government considered the desitability
of having an objective, expert body to deter-
mine whether those criteria arc satisfied in
any particular case or not? I would also

like to know if the hon. Minister agrces
with this that when theie aite no clearly
lud-down criteria and when there is no

announced procedure by which some body
ol cxperts can decide about these criteria,
the impression, the Government gives by
tahing decisions in a haphasard or piece-
meal manner such as giving  statehood to
Himachal Pradesh and at the same timec
denting it to Manipur is that decisions are
tahen on political grounds and on group
considerations, sometimes even on Lhe basis
ot peasonal likes and dislikes of the person
conceined which in this case happens to be
those of the Prime Minister.

I would like to know if the hon. Minuster
will satistv the House that there are no such
constderations because, for all I know, in
Himachal Pradesh, the political image of
the Chicf Minister, Shri Paimar, was in a
very bad shape after the NGO strike which
led to the whole administration being para-
Ivsed and 1n order to resuscitate him politi-
callv, this Statehood has been conferred on
Humachal Pradesh 1 am not denying, 1 am
not contiadicting the claim  of Himachal
Pradesh. Bat, I want to know, if it was done.
wht s it that the case of Manipur or Dclhi
is bewmg ignored. The factors that the hon.
Minster has meuntioned about arc terrain,
resomices, cte. Ahout terrain, there is no
difficulty. About the financial resources, in
Dclhi. the Central Government gets 105
crores of rupees and spends 70 crores  of
rupees. There is no problem of security in
Delhn unless the government wants to imvent
the problem of sccurity just as the Prime
Minister invented one. Unless such problems
are 1mented, there is no reason whv the
unanimous resolution passed by thc Delhi
Metropolitan Council which included the
support of all the parties’ representatives
there, why the claim of Delhi, is not being
considered in this matter and  why the
people are being denied this consideration?

I would like to know, Sir, if the Central
Government wants that the same position
should be created in Delhi also and in Mani-
pur also. The people should persist in
‘hbandhs’, in ‘gheraos’ and in distupting
normal life. If that is the thing that is going
to compel the government, then I think we
are giving a very wrong direction to the
people and to their sentiments.

Lastly, the government ha<s manv  times
said that this particular State is going to be
the last. We know, when Nagaland  was
created, it was stated that it would be the
last one. Then, Meghalava and others have
come and now Himachal Pradesh. Is there
any sanctity in what the government says?
I cannot see any. Why do you take decisions
in a piecemeal fashion? Why don’t you take
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all the problems of the Union Territories,
consider them on specifically la:d-down, well-
defined criteria, give it to a body of experts
and consider the claims of Manipur as well
as Delhi in this particular manner?

SHRI K. C. PANT: Sir, the first question
that he raised is about a common criterion.
In the course of that question, he made cer-
tain insinuations. But I was not very clear as
to whether he opposed giving Statehood to
Himachal Pradesh or not. If he was opposed
to it, he should say so.

DR. BHAI MAHAVIR : For your informa-
tion, T am not opposed to it.

SHRI K. C. PANT (addressing Dr. Bhai
Mahauvry): Yes, | heard you. Therefore, if
you arc opposed to it, say so and say that
this has been donc 1o create a better image
for Dr. Parmar. That is the consistent posi-
tion. But he says he supports it; he says it
is justifiable and then he savs it is done for
political reasons. This is a very strange argu-
ment. This kind of an insinuation T did not
expect [rom a respected and learned friend
like Dr. Bhai Mahavir.

DR. BHAI MAHAVIR: Sii, then I will
have to give a personal explanation.

MR. DEPUTY CHAIRMAN: No.

now

DR. BHAI MAHAVIR:
spoken.

Not
After he has

SHRT K. C. PANT: Sir, the question of
having a common criterion is a different
one. The rcason is, as I stated briefly in my
statement, that the Union Territories do
differ very widely in arca, in population, in
terrain, 1n the level of economic develop-
ment and so on, and in the field of admi-
nistration, the problems faced by them are
different. Even in the matter of communi-
cations, particularly in the islands, Nicobar
and Andaman Islands and the other group
of islands, there is a special problem in com-
munications. Then, disparitics in financial
resources and their capacitv to raise re-
sources arce also there. Also, there is the
question of sensitive areas which are on the
horder, on our international border. All
these factors have got to be considered and
to have a common vardstick, to judge all
these issnes, is not easy and therefore, each
case has to be gone into very carefully on
its own merits.

So far as the question of Delht is concern-
ed, Delhi being the Capital of the country,
it stands on a separate footing. And capitals
of other countries also stand on different
footings and therefore, this question has to
be considered quite apart from the genera-
lity of questions with regard to other areas.

DR. BHAI MAHAVIR: Sir, the hon.
Minister said that he did not know whether
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I was against tne grant of Statehood to
Himachal Piadeh or not. 1 have said that
I am nol against the giant of Statehood 1o
Himachal Piadesh, but the way in which
it has been done and the wav in which the
Government has been dragging on and the
timing ot the drasion, all these things gese
the impression  that the Government  docs
not decide thins on werits, but it decides
things on political considerations and per-
sonal likes and dnlikes and political future
of the persons 11 favour of the Prine Minis-
ter. Now what T want is a common rvard-
stick. T have sanl that certain guiding prina-
ples should be applied by an eapert body
m an objecive manner. Now  this is not
being done. Th. t is myv charge. T would like
to get a reply «n that.

SHRI BHUPISH GUPI'A (Woest Bengaly:
Sir, what has heen stated v nothing new.,
Now Sir, all the paiuies, as has heen pointed
out, are umrea. In fact the people of Mani-
pur are standine as one man in making this
demand which s a very leginmate demand.
Has 1t been bronght to his notice that the
Commissioners «f Mumapalities have resign-
cd awd there is a proposat also tor M.Ps. (o
resign and carry on anass agitationr What
exactly is coming in the wav: Is it economie
teason® IF so, 1t 1L be stated. T should hke
16 know which state in Todia v viable, None
of the States vhich had bhean gnven State-
hood after the Reorganwation ol States has
been, strictlv <oeaking. viable In fact no
State in India i. viable. It cannot get on on
its own without abundant help from the
Centre. Lhat 15 whv you see these Rs. 7,000
CLOrCS.

Then, Sir, we arce also told that the Gov-
crmment would not like to tamper with the
situation theie because it is in a sensitne
arca. 'That argument also does not hold good
for the simple reason that thev have them-
schves accepted Nagaland: thev have done
a good thing and in fact thev should give
moie rights to Nagaland. ‘Therefore the
formation of Naegaland, contrary to what was
said before, ha- not led to the deterioration
of the situation or the woisenig  of  the
sitnation; 1t is also a sensitive area. On the
contrary 1t ha- led to the stabilitv of that
area, Whv shenld then Manipur not  he
given full-fledg:d Statehood? Tt will lead 1o
political stability there and the people of
that area will remain contented. T should
also like to kne w how long the Cential Gov-
ernment—I1 weuld not use the word ‘colo-
nial’ but T would use the indigenous langu-
age—would tre+t Manipur a5 a samindari of
the Union Heme Ministry, When all the
people make 1his demand. what comes in
the wav of it- Probablv some bureaucrats
and some Ministers do not like it. Is the
Government prepared to face the Parhiament
on @ motion? We are helring about opinon
poll in manv places. Will vou go by the
opinion poll a. to whether Manipur should
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be given full-ledged  Statchood, in  this
House or in the other House?  Are you,
Mi. Pant, ready to submit to the opinion
poll m this House? Therefore, Sir, 1 strong-
W protest agaanst this behaviour and atti-
tude ot the Government. We get things by
dublets from this Government. 1 do  not
know what is 1y gestation period. It seems
ils gestation period is a very long one and
the delivery period none at all " in some
Gses,

SHRI LOKANATH MISRA (Onssa): All
the time vou get false pams.

SHRI BHUPESH GUPiA: Anvhow, that
vou know vay well, being an experienced
man - that particular sphere,

I submit o yvom widom and your ex-
penience. ‘Therefore I denmand on behalf of
the pco{)lc ot Manipur and, 1f [ may say
so, on behalt of this Parliament, as others
also will do in the other House also, that
Manipur should  nnmediately  be  granted
Statchood and the situation should be avert-
«d. Tt s heading towards a crisis and  the
Government will be responsible tor  what-
ever happens there if it does not grant State-
hood, Immediatelyv the Government should
make i thas very session. o categorical an-
nouncement  that Manipin v entitled  to
hine tull-fledged  Statehood.  The  brave,
proud Maniputi people with their culture
and dvilisation should be integrated. Tt is
contraiy to the spirit ol national integration.
Here sus the Minister in charge of national
miegration, I am told. She should integrate
Manipur with the rest of the country by
granting Statchood. Therefore 1 say the
Home Ministry, the Prime Minister and
evervbody should properly integrate himself
or herself so that we may quickly get Mani-
p restored to full-fledged Statchood.

SHRI K. C. PANT: 1 do not reallv
understand this question of linking the State-
hood idca with integration. Is it suggested
that the people of Delhi are not inte%Eatcd
because they are living in a Union erri-
torv?

SHRI BHUPESH GUPTA: 1 am not sug-
gesting ‘

(Interruptions)

SHRI K. C. PANT: Therefore the two
idcas should he separated.

SHRI BHUPESH GUPTA: Follow vour
father. You have asked the right question.
‘Yes', if the people in a State are discon-
tented and thev want political rights and
powers, restored to them in the context of
the Indian Union, as a constituent of it,
then this is a question of national integra-
tion alo. Unity in diversitv, there nmst he
an orchestration of the aspiration of the
people in a give and take on the one hand
and the broad aspirations of the people of
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India including those people on the othcer.
If you have not understcod this, Pantji,
what can I say? Young friend, you should
have understood it.

SHRI K. C. PANT: I am very glad he
has clarified himself. So far as the broad
question of the situation in Manipur and
the scntiments of the people there, thewr
aspirations and feelings are concerned, this
Government is very sensitive to all  those
things. We are watching the situation very
closely. We are well aware of the great con-
tributions that Manipur has made to the
culture of this country and as I mentioned
earlier, we are examining this question in
all its aspects. I am a little sorry that my
friend recferred to the Zamindari of the
Home Ministry. It is the Houscs of Parlia-
ment which, under a Stature, created the
Union Territories.

SHRI BHUPESH GUPTA: The British
House of Commons had a Cornwallis in
India and Coinwallis had the Permanent
Settlement and the Zamndari cstablished.

SHRI K. C. PANT: The Union Territo-
ries Act was passed by the Houses of Parlia-
ment and it is under this that thce Union
Territories have been created. Some Mins-
try has to look after them and the Home
Ministry is probably the best suited. If he
has any other idcas, he may make those sug-
gestions.

SHRI G. A. APPAN (Tamil Nadu):
May I know from the Minister the number
of States that existed in 1950 and the num-
ber of Union Territories which have been
granted Statehood after 19507 I would not
be an cxception to the wishes of the Mani-
puri people and that of the majority of the
Members here that Manipur should also be
having its own Statchood in view of the fact
that all the parties in Manipur have joined
in the last Bandh. May I also know the area
of the Union Territory which got Statehood
after 1950, the population of each one of
them, the resources of each and the expendi-
ture on each one of them that got Statehood
after 19507 I want these particulars about
Manipur also.

SHRI K. C. PANT: Sir, I was just try-
ing to recollect as to the existance of these
States in 1950. In 1950, as far as I can re-
collect, there weic Part C States, and 1t
was only in 1963, I think, that the Union
Territories Bill was passed, and it becamne
an Act. And after that the Urion Territories
were created. In the case of Delhi. I think
it was in 1966 that the Present structure
of the Delhi Administration was created.
Now, so far as the areas and population—.
the§e are the two he wanted to know——of the
various Union Territories are concerned, in
the case of Himachal Pradesh, which of
course will now become a State, its area is
21,629 square miles and its population is
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3.495 millions. These figurcs that I am giving
now are those as they stood on 1-10-69. Mani-
pur’s area 1s 8,628 square miles and its popu-
lation is 1.088 millions. Tripura’s area is
4,036 square miles and its population is
1.479 millions. Pondicherry’s area is 185
squarce miles and its population {3 0.536 mil-
lions. Goa, Daman and Diu’s arca is 1,426
squarc miles and its population is  0.747
millions. Delht’s area is 573 square miles
and its population is 4.090 millions. Anda-
man and Nicobar Islands’ area is 3,215
square miles and its population is 0.090 mil-
lions. Dadra and Nagar Haveli’s area is 189
square miles and its population is 0.071 mil-
lions. Lacadive, Minicoy and Amindivi
Islands™ area is 11 square miles and its popu-
lation is 0.027 millions. Chandigarh’s area
is 44 square miles and its population is 0.156
millions. These are the figures, I think,
my hon. friend wanted.

SHRI G. A. APPAN: I asked about the
gaps on Revenue Account.

SHRI K. C. PANT: Sir, the Union Terri-
torics came into existence in 1956 and none
after the States’ Reorganisation and none
was made a State so far after 1956. But now
this Himachal Pradesh is hefore you to at-
tain Statehood. Then my hon. friend want-
cd to konow, I think, about the gaps on
Revenue Account,

SHRI G. A. APPAN:
I think.

MR. DEPUTY CHAIRMAN: This is all
available in Goveinment documents and he
can reter to the Government docurnents.,

SHRT BIPINPAL DAS (Assam): Sir, the
hon. Minister said that in the matter of
granting Statehood certain factors have to be
taken into consideration. for example, area,
population, finandjal viability, sccurity, ter-
rain, ete. Now [ would like the hon. Minis-
ter (o sav how Manipur, compared to Naga-
land, is defiaent in the matter of arca.
Manipur is bigger than Nagaland, and
Maniput's population, by comparison, is
also quite large. Finandially, as Mr. Bhupesh
Gupta has said, so many States are there in
this country which are not financdally viable.
So far as security is concerned, if Nagaland
can be granted Statehood—it was only a
district of the State of Assam and there was
a vigorous movement there against the coun-
try as a whole, they wanted a separate
sovereign independent State of Nagaland—
if such an area as Nagaland can be trusted
with Statehood, I do not know on what
ground the securitv of Manipur cannot be
entrusted to the Manipuris by granting
Statehood to Manipur.

SHRI DWIJENDRAILAL SEN GUPTA
(West Bengal): Because that onc was vio-
lent.

SHRI BIPINPAL DAS: This is my first
question, On all the factors which the hon.
e 7 )

It is a viablce unit,
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Minister has poiited out, Manipur stands
on very solid grcund in  1ts  demand  for
Statchood, and tl exc is no ground, there 15
no explanation and there is no excuse on
which the Government can refuse the de-
mand.

AN HON. MEMBER: What is its popu-
lation?

SHRI BIPINPAL DAS: It « definiteh
much more than that of Nagaland.

Beforc 1 come o the second question, Sur,
I would like to 1raw the attention of (his
House verv briefly 1o certain factors  that
are operating tod. y 1n Manipur. I have been
associated with Manipur through mv politi-
cal activities for the last twenty-five yeans,
1 p.M and I do not know if amvbody is here

7 who knovs about  Manipur  more
than I do.

Now what 1 ~ ¢ todav in Manipmn s
that economicall  Manipm’s progress  has
been ncgatne  Not a  single  item  of
indusity has bee developed in Manipur.,
There ate only Lwo things by which the
Manipuri people used to live and thrive;
one is rice trade wnd the other is handloom
industry. In the matter of trade m rice it
has become stuc. up and the handloom
industry is dwindling. There is no progress
made in Manipu in the matier of indus-
trialisation. In the matter of employment—-
recently T went rheve—-their complaint s

MR. DEPUTY CHAIRMAN: Please ask
your question.

SHRI BIPINPAL DAS: 1 have got to give
the background; this is ve1rv important.

MR. DEPUTY CHATIRMAN. But not a
long background please.

SHRIT BIPINPAL DAS: Verv biielly 1 am
giving. This is for information of the Mem-
bers.

MR. DEPUITY HAIRMAN: Tlhere are a
number of Memb s who want o seek dlar-
fications.

SHRI BIPINPAL DAS: In the matter of
cmployment the Manpipuris are not getting
proper treatment  Particularly it vou take
the higher posts o that territory you will
find that not a <ingle Maniputr has got a
higher post.

Thirdlv, their complaint is, as Mi. Bhu-
pesh Gupta has said, about the colonial atu-
fude of the Govarnment of India. T would
put it m a diffoent way and 1T would like
the hon. Ministcr to kindly look into at.
The peopfle of Manipur feel that Manipur
has hecome a burcaucratic paradise just as
NEFA has alvo b come a bureaucratic para-
dise of the Centia: Government officers. These
burcaucrats rule Manipur as if thev are
imperial masters.

i
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MR. DEPUTY CHAIRMAN: Will you
please ask vour question now?

SHRI BIPINPAL DAS: Theretore 1
would like to diaw the attention ot  this
House to the tact that a new movement is
giowing in  Manipur which iy growing
stionger evary day and that movement is for
scparation of Manipur from India. for an
mdependent Mamipur, It you do not solve
this problem, 1l you do not fulfil the politi-
cal aspirations of those people, if you dis-
tiust them and say that they will not be
able to run the State, mv submission 1s that
this movement {or separation will grow still
stronger, On the one hand  the  Burmese
msutgents are there. ., « p

MR DEPUTY CHAIRMAN: That will
do. vou come (0 youi guustion now.

SHR] BIPINPAL DAS: T am drawing
the attenion ot the House to a very im-
portant thing, because the Minister did not
teply to t when the question of integration
ame up.

On the one hand you have the insmgents
ol Burma and the Miso hostiles on hoth
sides ol Manipur and the other vou have
the Naga hostiles operating inside Manipur.
In these ciicumstances 1if the people ot Mani-
pur arc denied their tundamental political
tight— -and Statchood 1~ a fundamental right
ot the people, eveivbody must enjoy state-
hood—my submission iy that rhis movement
tor independent Manipur will grow and it
will pose a very serious danger. It will be too
late later on to repent. Theretore may 1 ask
the hon. Home Minister whether by not con-
cedmg this demand for Statchood tor Mani-
pur they are not encouraging those forces
which have already gone underground,
which are getting training in Pakistan and
which atc developing the movement for an
independent Manipur?

SHRI K. C. PANT: Su, we tiust the
Manipur pcople to such an extent that we
do not seriously regard the possibilitv ol
secession - that area ever coming up and
we do not thmk thar those elements which
are inimical to this country would succeed
in cver making the Manipur people take to
the path ol secesston, This 15 the highest
token of trust that T can show; therctore
thare v no question of distrust of the Mani-
pur people It thete was anv question of
distiust we would not be considering these
matlcis that we are consadering today in
this House. There is also no question of
closing the door in this matter of Statehood
because T have said this matter is under con-
sideration. So I reallv think that it docs not
help matters if we bring in matters like dis-
nust and sentiments of that kind mto the
debate which may he used by certain ele-
ments in Manipur to misguide the people.
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SHRI BIPINPAL DAS: 'This comes oul
of your statement that on security ground
you are not granting Statehood to Manipur.

SHRI K. C. PANT: I amn only appcaling
to my fiiend to rcalise the impact of what
he says in the House. So far as the question
of economic developuent goes T fully cn-
dorse the suggestion that econonuc develop-
ment should be speeded up and the question
of industrialisation, uncmploymenr et
are matters which must be dealt with expe-
ditiously and with the masimum amount of
sympathy.

Of course, their problems are, in a way,
national problems. Uncmployvment is a wa-
tional problem. "Pace of ndustriahsation is
a national problew, but within the frame-
work of the whole nation wanuing to take
certain steps 1f somethimg can be done Lo
relieve the situation in Manipur, certainly
that can be considcred expeditiously.

SHRI PRANAB KUMAR MUKHER]JEE
(West Bengal):  While supporting the de-
mand for full-fledged Statehood to Manipur,
may I know from the Minister whether, in
view of the fact that the demand for State-
hood from the Union territories is increas-
ing day by day and gaining momentum,
creating a political situation, the Govern-
ment of India is thinking of constituting a
commission like the States Reorganisation
Commission which will go into the details
and all the points which have already been
referred to in the statement and make its
recommendations to the Government as to
which of the Union territories may be given
Statehood and which not? Sccondly, 1 en-
tircly agree with Dr. Bhai Mahavir when
he says that the attitude of the Government
is that only when an agitation takes place
and therc is some loss of property and the
agitation takes a destructive turn the Gow-
ernment comes to a scttlement  Otherwise.
Government takes time and  Government’s
time is never over. Therefore, may I know
whether the Minister can think of csvtablish-
ing a commission consisting of experts who
will go into all the economic, political and
security aspects of the Union tertitories and
make a recommendation to the Government
as to which Union territories may be grant-
ed Statehood and which mav not be grant-
ed Statchood according 1o their criteria®

SHRI K. C. PANT: As I have alreadv
said in reply to Dr. Mahavir, we are, for
the reasons ewplained bv me, considering
individual cases on merit. So. the question
of a commission of this kind does not arise
at the moment. After all, we had a commis-
sion which went into this problem not so
long ago. So many States were constituted
and after that the remaining problems were
also sorted out. Most of them have heen
sorted out. Certain things eéme up from
time to time. In a large country like this
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there are cerlain problems which need 1o
be sorted out, but that should not he re-
garded as something very exttaondinary ot
veny ansual, Inoconse of time, taking up
problems as they avise and responding to
the needs of the sitnation, we hope  to
bring all these matters nnder control and
cvolve a pattan which gives satistaction to
the navimm nnlye

SHRT CHITTA BASU (West Bengaly: 1
have a srmple question to ask. Will the hon.

Mmister be pleased o state the  Cential
subvention bang ghven o Manipu, o
Nagaland, Himachal Tradesh  and  othe

Umion tenitoriesr My figures say that in the

case of Nagaland their revenue  is only
Rs. 1 crore, whereas the Cennral subvention
is ol the order of Rs. 28 grores. T case of
Mamipn whereas then revenue v moe

than Rs. 2 crores, the Central subventon s
of the otder of Rs. 18 croves. Therefore,
when the question of  financial  viabilitv
comes up, in what way do the Government
of India justify the financial viability of
Nagaland and why do they not justifly the
financial viability of Manipur, when their
suthvention is less and their annual revenue
15 more?> Will the hon. Minister be plcased
to justify the position?

SHRI K. C. PANT: I do not take that
position at all. It is becausc of the special
circumstances then prevailing that Nagaland
Statc was created. It is not on this ground
alone that one can make a comparison. One
has to take all circumstances into account.

SHRI CHITTA BASU: But he bas said
m the comse ol bis statement that financial
viabitity and scaniny ate the two major con-
aderations for the determiming ol Statehood.
In this case Imancal viabiby 1T uphold.
About sccurity considerations, I do  not
know what v the ddffvrence in security con-
siderations between Mamipur and Nagaland.
I'herefore, hie should be very explidit  in
this matier. He has not answered it dlearly,

SHRI k. C. PANT: | have aheadv
amswered.

SHHRI CHIT1.A BASU: Since Nagaland
became siolent  thev  attained  Statchood,

whercas Manipur, which hay not so long
taken to violent methods, has not got the
qualfication {or attaining Sratehood. Is that
he 1eason? Is that the only difference? This
i (he reason which is suggested Dy miy friend,
M. D1 Sen Gupta.

SHIRT 1 AMID ALI SCHAMNAD (Kerala):
Without taxing the patience of the people
of Manipur any further. will the Govern-
ment consider immediately giving Statchood
lo Manipur so that we can prevent any fur.
ther violence or anything further happen-
ing which we mav not contemplate® What
s the general policy of the Governmnent to
aive Statchood to the Union Territories? May
[ know if therg is any particular reason whe
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Statchood v betng denied to the people of
Muaniput when they are very cavar o have
their Statchood? ‘L hey have expiessed tharr
teelings in differen  ways. Does this Govern-
ment want the people of Maniput to ex-
press their feelings in unconstitutional ways?
Does the Governmient mean that if they ex-
ptess their fecling, inan unconstitutional
way, then onlv w  would give them State-
hoodr Considamg  the sentiments and  the
feelings of this House and the other House
and also the people in general, will Gov-
crnment consider immediately that  State-
hood is given to them betore it is too later

SHRI1 K. C. PANTI: I have alieady indi-
cated that the matcer is under consideration
and so there s no question of making any
immediate annour ceinent.

SHRI LOKANATH MISRA: While sup-
porting Statehood for Manipwi, I would
fike to ask the hon Minister how much more
cost it would invalve if Statehood is given
to Manipur. That is number one. Number
two: he said there was some difficulty aboul
security, thereby be meant security of India.
If security ot Indii is endangered by giving
Statehood to Man . pur, how was it not en-
dangered by giving it to other border
States? If that is sc, why should he not think
of bringing some imendment to the Consti-
tution whereby he could protect the security
of India to his salisfaction? 1 would like an
answer to these po nts, and if he could kind-
ly clarify these points, probably I would be
much clearer in mv mind as to what typc
of security he means. If he mcans security
in respect of one State, Manipur, how does
it not apply to other border States of India?

SHRI K. C. PANT: T will be glad to
clavitv. The quesiion of security has been
cmphasized by mo ¢ than one hon. Member.
If they would take the trouble ol again con-

sidering  what T said, L shall quote; In
considering the g wmit of  Statchood o any

of the Unim Tc¢ nitoties factors like area,
population, tertaii, level ot cconomic  de-
velopinent, financ.al resources and security
considerations, 1if anv, have to be carefully
gonc into before any condusions can  be
reached.

I did nou emplasise one at the cost ot
the other, among ihe various considerations.
No one «an say that security considerations
should be ignored. So, these arc the various
considerations that have to be brought out.
It would he wrony to cmphasise onc at the
cosL of another. All arc relevant and all have
to be taken into consideration.

So L as the question of revenuc reccipts
and o On is concerned, Manipur’s revesue
receipt is Rs. 2.2 cvores, estimated share ol
Central taxes Rs 1.61, non-Plan expendi-
ture Rs. 12,89, gip on  revenuc account
Rs. 9.06, gap on capital account Rs. 0.57
crores. Then he o ked a general question as
to the assistance (rom thc Centre. Now, as
a Union territory, naturally...
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SHRI LOKANATH MISRA: How much

adduional cost would it be if they have an

Assembly? By Statehood they would have an
Assembly.

AN HON. MEMBER: They have got an
Assembly.

SHRI LOKANATH MISRA: Enlarged
Assembly. How much would be the addi-
tional cost for the Statehood?

SHRI K. C. PANT: Now, there was an
Assembly there already; there was an As-
scmbly till 1t was dissolved. But there is
provision for an Assemibly, Chief Minister
and s0 on. That is already there. I cannot
tell you the cxact figure.

MR. DEPUTY CHAIRMAN: Mr. Banka
Bebhary Das.

SHRI A. D. MANI (Madhya Pradesh): I
am heve. Sir.

MR. DEPUTY CHAIRMAN: I have call-
ed an Independent Member already.

SHRI A. D. MANI: My name is there.

MR. DEPUTY CHAIRMAN:
ready called one Independent.

SHRI A. D. MANI: No, no, Sir. Inde-

pendents are not parties. You must allow
me, Sir,

I have al-

SHRI BANKA BEHARY DAS (Orissa) :

He will claim that he is the leader of the
Independents,

SHRI A. D. MANI: You allow me one
question, Sir.

MR. DEPUTY CHAIRMAN: Yes.
SHRI A. D. MANI: I had the pleasure of
gong to Manipur as far back as only last
year and I know how acute is the feeling
among the hill lecaders there. I have gog
personal knowledge from the talks that we
had with the hill leaders. May I ask the
Minister whether he cannot think of other
forms of government besides full Statehood
as we understand in terms of the Constitu-
tion? For example, our late Prime Minister,
Jawahatlal Nehru. spoke about the Scottish
Lype of autonomy. There is autonomy in
the Island of Man, there is aitonomy in the
Channel Islands. When you have given
Himachal Pradesh which is a very stiategic
area Statehood, how can you possibly deny
It (o Manipur saving that there are many
other considerations: Why can’t the Gov-
crnment have an open mind on the kind
of State that we want to create in this
vulnerable arca. 1 would not like a stereo-
tvped pattern to be applied. T want the
Minister to answer whether it is not a fact
that Jawaharlal Nchru always talked in
terms of a Scottish form of autonomy fe«
many of these regions in this country?
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SHRI K. C. PANT: As far as T can re-
member, Jawaharlalji did put torward this
idea of the Scottish pattern in relation 1o
what is now the Mcghalava, and I can as-
sure my hon. Iriend that the Government
has an open mind on what pattern to adopt
in these arcas, which is proved by the fact
that Meghalaya itself has a difterent kind of
arrangement from those that exwst elsewhere
in the country. Meghalaya has a separate
pind of arnangement. He has a very fertile
mind—I know that—and if he has any con-
structive suggestions, I would be glad to
receive them.

SHRI BANKA BEHARY DAS: It is
strange that the Minister told Mr. Bipinpal
Das that he has trust in the people of
Manipur, but it is also equally important
that the people should trust him. I do not
want to remind him  thar  when  Prime
Minister visited Manipur he must have seen
to what extent the people trusted her and
the incidents that trook place were very un-
fortunate. So, 1 want to know from the
Minister as to why they are considering this
matter for so long so that the stage of despe-
ration has reached in Manipur. Theie are
no two opinions among those MPs who went
there from your side and {rom this side;
they have secn this feeling of desparation
which might create a sitnation which mv
friend, Mr. Bipinpal Das, envisages.

May I know, Sir, what change would be
there if we grant Statehood to Manipur be-
cause they have already an Assembly? But
they have only limited power. What they
want is full power as any other State en-
joys. As regards finances and other things,
you are already giving them these things.
So what difference will it make excepting
that you will trust the people more and they
will have a sensc of involvement in the
governance of the State? This will be the net
gain to the people of the State. And ro that
extent all of us in India will have satisfac-
tion. Tt is no use considering aspects which
have been comvidered in the case of others.
When are you going to finalise this matrer
because you are considering it for the last
two or three vears just like Himachal Pia-
desh? There was a Resolution here. We all
demanded full-fledged Statehood and you
went on considering it. So I want to know
how long vou will consider and in what wav
you feel thag it will be bad for the pcople
if they are given tull Statehood and are not
treated just like a zamindari as mv friend,
Shri Bhupesh Gupta, put it.

SHRI K. C. PANT: Sir, it is a very argun-
mentative question. It marshals a lot of argu-
ments in favour of Statchood for Manipur.
T am not going to argue the points fiom a
narrow point of view. I have not said that
we have turned down the thing. [ have said
that we are considering it and we are con-
sidering it in all its aspects. I think as a
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responsible Government it is expected of us
that while raking such decisions we should
take all aspects into account; otherwise my
hon'ble triend will charge us of irresponsi-
bility. Thercfore, af there is any delay in
considering these marters in detail and with
all seriousness in giving all aspects due con-
sideration I do not think he should grudge
tL.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Even if the delay is deliberate?

SHRI K. S, CHAVDA (Gujarat): There
are certain tests, financial viability and
others, mentioned by the Home Minister
for granting full-fledged Statchood to the
Union territories. But it seems that there
is onc more test which I call the ‘grand test’,
Dr. Parmar, the Chief Minister of Himachal
Pradesh. has successfully gone through this
grand test of supporting the Prime Minister,
Delhi does not support the Prime Minister.
Am I to understand that if a Union terri-
tory wants [full-fledged Statehood it has to
go through this grand test of supporting
the Prime Minister?

SHRI k. C. PANT': Sir, as a matter of
fact, as somebodv mentioned ecarlier, the
Congress Party is supporting (he movement
there. The Manipur Legislative Assembly
consisted of 29 elected and 3 nominated
Members before it was dissolved. One of the
elected seats was vacant. The party-wise
break-up was as follows in a House of 32:
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Independent 1
People’s Party ... 4
C.P.L 1
S.S.P. 4
Congress . .. . 22
32

SHRI K. S. CHAVDA: I mentioned

Delhi. Delhi does not support the Prime
VMinister. You should say something about
it because financial viahility and other tests
mentioned in the Home Ministry’s report
awe fulfilled by Delhi if it is the only test.

SHRI K. C. PANT: The theorv you ad-
vance, yon say, applies evervwhere bhut it
does not applv o this case. .

N wiewy awit (fe) © & o=
g A FF M AfFT g 77 ¥ g2
# AT JAY Y 7 qg qqr A0 TrEar
EfFwmama s awy o &
Iz =y Foor Wigw fag off # § &g 9%
#w % facee § qa1 99 7 gOd A
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T & g 1 F gt A feafa & a F aga
TeEr d¥@ ¥ 994 § "X SA% foary
FH AR H1 a7 #1 feafq & arx § wve@
19 9 1943 7 FHT FF qF AGT A
@A g | 99 72 9% ;iR frem ww A
aerg g€ A A1 gd gaw wge wWhrg
T AR TN 47 AT ATMAR &
Fifgar wfs & ag & FwEwr | T
Fr frafa a1 @ @A w9 @ ¥ IHar
g1 ag MF |l & fr gz Afmgz €z %
®C § 9g 97 7 ¥ wgrgwr 4 W@
gfras & wfrgz w1 famg F@mr
dfer & ag T s A@ar § 5
wfoTg FY FAT AT & AT T q@l 9T
39 @99 # WMgT RNEE A ORegs
F graeg W 9% 19 AT AT A1 F AT
AW Y, TG F AT AW ), 98 §7 g1 ar
J1Z T AW g1, ¥4 % THo Ao To § TF
o § mEeAe F gErE o fEar oo
fe gasr uF iz F1 @1 T fRAT WM

a1fEd |

T o wwgF 7 @71 5 arnare
T ITET TR B, SAET BT AL g,
fomat 378 ;e qrgenw &, wwe gir
¢ 98 ¥ &1 M. W T TR gU AT Ig
ag gaAT fF 7 At ardt § wud 7o
FEaEr 1 cafay 9 wReges fAw
T | owW qw e dfafema afeai
g gq wiftwx @5 ¥ ®egr & fag
qi F EY &, TEWEE FT WY §, qu9
FT G g AFT ag 99 2 gFar g\
F AOFT 9qTH  FAMA IT FHT & TH<
dm fifFr § 93 gug, wwma 7 &3
gu g -4 gAa w9 am, I At
TmAY Ffga O TE, SAFT TITHE
g7 L, g1 A1 T [T & @i
& W g iAW Fan ar A
de & Fvaft e adf &, dFi w9 &,
Udo THo o do § AW g, FaHl

i
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AT @ g qrnl, waT fawRT o
qTA AL T, T G F WA agl 4
UENA

9T FI GREAT T FATA ISTAT AT |
2 A G F AW 9 F ANAT QA
fafarze agm & wgar agm—wifeEr
g oF 99 g oaFar g F;ifE ag =]
@ ¥ fau g - Wil am
ad Ferge & 5 sem afwat #v o
frer, =TT &1 own foar, SR
ALTE Wit A F gHFT TN 7T | § 50
g § A TF HLUT HCAT AT
fm 30 =gy garT =y, weEremT Wiy
F1 wA g &1 waeas 77 @7 §, q=9T
o fegm &, a9 9% MW T § SeRr
TEHRT AT T ATWC, ALY av g7 F
AT & G Ava & ST e sty |

AT SART § AGY Fgal neal g
WEy | AE [T ARAT § | T/ F AR
7 gf4dTg, Mg 4 TIgeS T BT AT

| B4 &1 | wiae § 99 OF @< § feegmw

g9 & qF Was awA favea agr g
=TfZq |, Siedl ¥ STeal AT 9T Frfgy |\
uw & feaaee & Ay #3 w@r g v
Y & 0 fa3q 93 &7 T T Fl F
grfaa |

sft o "o uvd : forey sTraaT & WA
geey 4 A4 g9 =Eq g gt
# AGT F@T § WL S@F1 F qAAAT
g1 9 famrr ®1 g7 AgAs Wi I«
g9 T NI 9 faE #1 |

Y gEFEsw | (19g) : 39-
FaTfq AEIRY, STo W WAEK wIfgar
TdgR § WA ¥ A9 TW 979 Aqq MY
9 | qg AHIIE FT AWAL KBTS AAT TG
2\ 7g fgmgeam #1 IR A Hadfl T_a
Afx 71 awg ¥ fame faar § AR ag
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(Y aTAEET )

AT fauEaT S 7R 2 | WA A Farrea
|rgd § AR a8 %1 faar f5A fams
® T 37 AfPE A 3AFT edzge wivw
fa=r qr vfew, F8Y a1 fawr A fasir ars
i qrar are FifeT T4 qu, S5 qrfseAE
q9 A, TH ATE FLT A AT AT
g | AATgT | 91 20 qEf g ude o
Hioig § a8 W1 =egs aiy & 9w gwfay
¥ Mg AAT-EIEE ¥ e fAgsw wew
& za% surl fa@ma 7 73, 78 ar feafa
aga fare el M7 fEv s 6 ag
wgara W A& faamr Somw faer
qHRAT & |

W ggawafa : gaTr A1 O
5 @. EER 7 Now. Papers to he laid on

the Table.

PAPFERS LAID ON THE TABLE
PREFACE 10 FOURTH Fivi Yiair Pran
THE MINISTER OF S1 ALl (SHRI-
MATI NANDINL SALPATHY): Su, on he-
hali of Shritnati Indira Gandhi, I beg to
lay on the Table a copy of a document (in
Euglish and Hindi) enutled “‘Preface 1o
Fourth Five Year Plan.”” |Placed in Libiary.

See No. LT-5878/70.]

Tne Payment  or Wacts  (PROGIDURL)
AMENDMFNT RULES, 1970

‘THF, DEPUTY MINISTER IN '1HE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA
NATH ROY): Sir, I beg o lay on the Table,
under sub-section (6) of section 200 ot the
Payment of Wages Act, 1936, a copyv ol the
Ministry ol Labour. Emplovment and Re-
habilitation (Department of Labom and Em-
ployment) Nontfication 8.0, No. 2410-PWA/
Procedure/Rule/Am, dated the 6th  July,
1970 (in English and Hindn, publishing the
Paymenr of Wages (Piocedurc) Amendment
Ruldes, 1970. {Placed in Library.  See No.
1'1-3853/70. |
1. ANNUAL REPORT AND AcCOUNTs (1966-67)

OF THE INpmIAN  CoUNCIL  OF  AGRICUL-
TURAL RFSEARCH, New Dronr ann Rr-
IATED PAPFRS

fl. THE W=tstT BeENGAL Lanp
(AM;NUMENT) AcT, 1970

SHRIMATI NANDINI SATPATHY: Sir,
en behall of Shri Annasaheb Shinde, I beg

RIFORMS
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to lay on the Table--

(a8) A copy each of the following papers
(in English and Hindi):—

(i) Annual Report and Accounts of
the Indian Council of Agricultural Re-
search, New Dclhi, for the year 1966-67,
together with the Audit Report there-
on. [Placed m Library. Seec No. LT-
3858 /70. ]

(iiy A statement showing the rcasons
ot the dclay in laying the above Report
on the Table. {Placed in Library. See
No. LT-3859/70.]

(by A copy of the West Bengal Land
Reforms (Amendment) Act, 1970  (Presi-
dent’s Act No. 16 of 1970), under sub-
section (3) ot section 3 of the West Bengal
State Legislature (Delegation of Powers)
Act, 1970. [Placed in Library. §ee No. LT-
5946/70.)

NOTIFICATIONS UNDER THFE. ESSENTIAL COMMO-
mTIEs Act, 1955

SHRIMATI NANDINI SATPATHY: Sir,
on behalf of Shri Annasahceh Shinde, T also

beg to lav on the Table a copy cach of the”

foljowing Notifications (in  English and
Hindi) of the Ministry of Food, Agriculture,
Community  Development and Cooperation
(Department of Food) under sub-section (6)
of scction 3 of the Fssential Commodities
Act, 19553~

(1} Notification G.S.R. No. 987, dated
the 26th May, 1970. (Placed in Library.
See No. LT-3856/70.]

(ii) Notification G.S.R. No. 934/Ess,
Com. /Sugar, dated the 9th June, 1970,
publishing the Sugar (Price Determina-
tion) Yourth Amendment Order, 1970.
| Placed in Libtary. See No. LT-3855/76.]

(i1i) Notification G.5.R. No. 956/Ess.
Com. /Sugar, dated the 18th June, 1970,
pubtishing the Sugar (Price Determination)
Fifth Amendment Order, 1970.

(iv) Notification G.S.R. No. 967/Fss.
Com./Sugar, dated the 25th June, 1970,
publishing the Sugar (Price Determina-
tion) Sixth Amendment Order, 1970.

(v) Notification G.$.R. No. 970/Ess.
Com./Gur, dated the 26th June. 1970,
publishing the Gur (Regulation of Use)
(Second Amendment) Order, 1970.

(vi) Notification G.8.R. No. 1000, dated
the 1st July, 1970, publishing the Roller
Mills Wheat Products (Ex-mill) Price Con-
trol (Amendment) Order, 1970.
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